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BEF ORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,
80MBAY BENCH,

CAMP AT NAGPUR,

Original application No,490/92,

Shri D,K.,Chatterjee, «es Applicant.
V/s,
Union of India & Ors, «»« Respordents,

Coram: Hon'ble Shri #M.R,Kolhatkar, Memoer{A).
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Applicant by Shri P,C,Marpakwar,
Respondents by Shri R,RP,0arda.

fral Judgment i-

{per Shri M,R.Kolhatkar, Member(A)§ DOt. 9,3.1995,

In this 0,A, the applicant has asked for the relief
of expunging the adverse remarks in the Confidgntial Record
for the years 1989-80 and 1990-91 amd any further relisfs.

The adverse remarks in the £,R, relating to 1989-90 are as

below:
"a) Reliability - Average
b} Sobriety - Intemperate
c} Has he kept abreast of -
modern develop- - Fairly

ments in his work? -
d} General Remarks
He lacks in team working and does not readily
accepts other's SUperigﬁifi)and hance fairly
amenable to discipline.®
The applicant made represeantation on 20.6.1992 (at page 9)
to whieh there was no reply. Subsequently in respect of the
year 1990-91 the adverse remarks"(a) initiative - fverage"
wa¥e.communicated to him by & memo dt, 27.9.1991(at page 16).

L
However, by letter dt, 7.11,1991 {at page 19) the Ffollowing
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memorandum was issued in respect of the CRs for both years
1889~90 and 1990-91 although the sﬂbject refers only tn the
C.R., for the yeasr 1993-91, This memorandum rezds as below:
"Haviﬁg gone threugh your representation, it is to
inform you that your performance during the year
1989~-90 and 1990-97 has bsen adjudged as very gocd,
Even though you have shown considersble impravement
in overall performance, it is felt that further
improvement is needed in initistive armd the advice
in this regard should not be taken as adverse,”
2, ' It is the stand of the Respondents that the remarks
which were communicsted to the applicant both in raspect of

1989-90 ard 1990-91 were with a view to cause improvement in

the performance of the applicant. The remarks were advisory

a5
in nature, in fact, it is #me/result of communication of such
b Hfab discen nod_
advisory remarks/an improvement has already been derteed, The
'

~_
counsel for the respondents makes a statement that the remarks

for the years 1989-90 and 1990-91 would not be taken as

adverse and further promotion of thel%pplicant will be coqsidered
on the basis of his performence during these two years t of
the categnry "very gocd®,

3, In view of this statement the counsel fer the
applicent does not press for the relief of ex—puncgion of the

adverse remarks., The O.A, is dispao=ed of in these terms,

No orders as to costs,
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{M.R, KOLHATKAR)
MEMBER{ A)




